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IN THE CENTFAL ADMIMNISTRATIVE TRIBMAL, JAIRUR BEMNCH, JAIPHKR

DA No,5655,723 " Dt, of ordar: 24.3.24

Suresh Chand Sharma : Applicant

Vs,

Eespondents

Union of Indis & Ogs,

.

Mr.,J ¥, Kaushik Counsel for applicant

Mr. .M ,Rafig ¢ Counsel for respondents
CORAM:
Hon' hle Mr,Maetice D,L Mehta, Vice Chairmn.:

Prlr HON'PLE MR ,JETICE D,L. IIEH’I‘:"-., VICE CHAIRMAN,

The applic2nt was trarsferred vide Ann:,A-3 dated 16.4,73

from LAmanad t> Ajmsr., In this order, it h3c bzen wmentisned that

he shall not he paild any transfer tenefils 22 he iz bzing trans-
ferred on hif oWn request. However, the s3me order was recalled
an ths ground that the Union &gitated the matier on the ground

that about 20 have cpted for trarnzfer ko Ajmer and their
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rights have heen depri#ed of by trangferring the applicint cut
of turn. To s justizce ko éll the Annesured-1 daced 1.6.73 was
passed and the @pplicant was 2g3in transferred f£rom Ajmer to ‘
Lamapa, There was npo fault on the péart of the zpplicint. The

respondents icszued the transfer order aAnrnv.A-3 @pl it was their
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Auty to sze whether it iz & fit case for transfer or not and
whether other perzons &rs likely to be adversely a8ffect=zd or not.

respondents corrected their mistale vide Arnc.Al
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Admittedly, th
howaver, the pendlty of the mista&le committed by the responients
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cannot be imposeld on the @uiliecdint, In the resulk, the 0.%, 18
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pR_Rrtly acgented. The

policant shall e jiven the henefit of

T.A, DA, @nd other trancfer bhenefits under the tranéfer order
Apps, A-3 @l35 becanse thif order has been recalled vide Anm:,A1
and thevpart that the a@pplicant shall not he entitlsd for transfer

henefit zach & T,4, DA z2ta, iz
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hereby quashed in Amir,3-3 and

the applicant ehall be antitled for the s2ame, The ©.A, i3

Aisposzd of accordingly with no order @z to costs,
QM4 //

( D/é;// hta) ”

Vice Chairnén,



